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CIRCULAR

ro. Q,l 1p.t./zots Date; 16 01.2015

Sub: Reguiar updation & uplcading ot data on NJDG.

It has been noticed on verifytng the correctness of the information

avarlable on the NJDG, scme discrepancies in the figr:res given rn regular

returrls vis-a-vis reflected on NJDG have croppcd up The Discrepancics

denote citler all tlLe pending cases havc not bccn feeded to the comPutet'

Systerl1 and/ or the disposal of cascs has not been fecded to the Cornputer 
.

System on reg'.rlar basis.

To achieve the set target, it is necessary to held the employee

concerned resPonsible for the lapses and discrepancies which shall be

superuised individudly by the Presiding OIIlcer concerned ln this regard' a

regular ald day-to-day uPdadon cf case data on computer needs to be done

h-v the Reader, u'hereas regular uploading of data of new cascs oII compukr

sl.stem has to be done by the emplDycc having charge of rcspective section /

fiies.

Therefore, in continuation of earlier circular No'18/P'l /2014 dated

1.A fi.2o1'4, all the Presicling Officers of the courts' concerned are directed to

veity reg:Jlarty the day-to-day UPdation of case-data and uPloading on

NJDG. They are also directed to send a weekly status rePort to l}re Disrict

Judge concerned. The District Judge(s) shall monitor and ensure tlre

correctness of statistics by comparing the same rvith thc stalus report

available on NJDG and forward a consolidated statement to this office q'ithrn

three days at the end of each w-eek.

Order

REG R GENERAL

No Date: i6.0L2015

Copy forvrarded to A1l the District & Sessions Judges with the request

ro crrculate it amongst all tire Presiding Officers of Subordinate Courts

Special Courts, Tribunals and designated courts oI their Judgeship
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